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HYDERABAD | WEDNESDAY, 7 OCTOBER 2026 Business Standard

Hon. Balasaheb Thackeray Agribusiness and Rural
Transformation (SMART) Project (www.smart-mh.org)

E-TENDER NOTICE NO :-2025_DOAWB_1246660_5
Supply, Installation, Commissioning & Testing of TMR Plant 30
TPD ( Intake inclined Conveyor/bucket elevator, Hammer Mill,
Bucket, Mobile Chaff Cutter, Belt Conveyor with hopper, TMR

Mixer with Motor, Discharger with hopper with belt conveyor,
TMR Baler, Molases handling System)

The Government of Maharashtra is implementing the World
Bank-funded SMART Project. Krushihub Agro Producer Co.
Ltd., Parbhani, Dist. Parbhani is one of the beneficiaries under
the project and inviting online bids on https:/mahatenders.gov.in
for above mentioned Machinery. The last date for submission of|
online bid is 07/11/2026 up to 5:00 PM. Any updates or notices
shall be published on aforementioned websites only. .

District Implementation Unit, SMART Project Dist. Parbhani

L BAAKARAPU
MALLAVVA Mfo
BAAKARAPU THIRU-
PATHI, R/o- H.No. 3/47,
Vill- Cheekod Po-
Mustabad Mandal, Rajanna
Siricilla  (T.S.)-505404,
have changed my name
from BAAKARAPU
MALLAVVA (as per serv-
ice documents/Dependent
POR) to BHAKARAPU
MALLAVVA vide affidavit
dated 06/10/2026 before
Medchal Court, Hyderabad.

HDFC BAN HDFC Bank Limited
Bran 1st Floor, Sri Hari Towers,

#59A-1-5/1, Beside Maris Stella College, Vijayawada-520008.

Ph.N0.18002100018, Regd. Office: HDFC Bank House,
Senapati Bapat Marg, Lower Parel (West), Mumbai-400013,
CIN L65920MH1994PLC080618, Website: www.hdfchank.com

CORRIGENDUM
Please refer to our “Sale Notice for Sale of Immovable Property” pertaining to
Borrower(s): 1) Mr. Guduru Venkataraju & 2) Mr. Kotha Chalapathi Rao published
in this newspaper on 06-10-2026. In this notice, “Property is available for inspection
should be read as between 10.00 am and 1.00 pm on 24-10-2026” instead of
“between 10.00 am and 1.00 pm on 24-11-2026”. Other details will remain the same.

Date: 07-10-2026, Place: Vijayawada  Sd/- Authorised Officer, HDFC Bank Ltd.

IDFC FIRST Bank Limited

(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and
presently known as IDFC FIRST Bank Limited)

IDFC FIRST
Bank
CIN : L65110TN2014PLC097792, Registered Office: - KRM Towers, 8th Floor,

Harrington Road, Chetpet, Chennai- 600031, Tel : +91 44 4564 4000 | Fax: +91 44 4564 4022.

The following borrowers and co-borrowers availed the below mentioned secured loans from IDFC FIRST
Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
known as IDFC FIRST Bank Limited) The loans of the below-mentioned borrowers and co- borrowers have
been secured by the mortgage of their respective properties. As they have failed to adhere to the terms and
conditions of the respective loan agreements and had become irregular, their loan were classified as NPA as
per the RBI guidelines. Amounts due by them to IDFC FIRST Bank Limited (erstwhile Capital First
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited) are
mentioned as per respective notices issued more particularly described in the following table and further
interest on the said amounts shall also be applicable and the same will be charged as per contractual rate
with effect from their respective dates.

Sr Loan Type of Section 13 (2) Outstanding amount as
No. Account No. Loan Notice Date per Section 13 (2) Notice
1 158225378 LOAN AGAINST PROPERTY 07-Sep-2026 10,04,448.71/-

NAME OF BORROWERS AND CO-BORROWERS : 1. K VIJAY KUMAR 2. KONGARI NARSAVVA

PROPERTY ADDRESS: ALL THAT PIECE AND PARCEL OF EXISTING RCC ROOFED HOUSE & TIN SHED
ROOFED HOUSE WITH OPEN PLACE, BEARING GRAM PANCHAYAT NO. 6-128, ADMEASURING 144.44 SQ.
YARDS OR 120.39 SQ. METERS, AND RCC ROOFED PLINTH AREA 285 SQ. FEET, TIN SHED ROOFED
PLINTH AREA 267.50 SQ. FEET, SITUATED AT SRINAGAR, H/O GUNDARAM VILLAGE, MANDAL & DISTRICT
NIZAMABAD WITHIN THE GRAM PANCHAYATH LIMITS OF SRI NAGAR VILLAGE, AND BOUNDED AS
UNDER: EAST: HOUSE OF PASULA NARSAVVA, WEST. HOUSE OF LAMBANI SHANKAR, NORTH:
GRAM PANCHAYAT ROAD, SOUTH: HOUSE OF PAMMY VR REDDY

You are hereby called upon to pay the amounts to IDFC FIRST Bank Limited (erstwhile Capital First
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank
Limited) as per the details shown in the above table with contracted rate of interest thereupon from
their respective dates and other costs, charges etc. within 60 days from the date of this publication,
failing which the undersigned shall be constrained to initiate proceedings, under Section 13 (4) and
section 14 of the SARFAESI Act, against the mortgaged properties mentioned hereinabove to realize
the amount due to IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with
IDFC Bank Limited and presently known as IDFC FIRST Bank Limited). Further you are prohibited
under Section 13 (13) of the said Act from transferring the said secured assets either by way of

sale/lease or otherwise. Sdl- Authorized Officer
Date 07.10.2026 IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with
Place : TELANGANA IDFC Bank Limited and presently known as IDFC FIRST Bank Limited)

KOMPALLY BRANCH
Sy No.160, Plot No.9, Central Park, NH-7,
Medchal Road, Kompally, Hyderabad-500100

Date & Time of E-Auction : 09.11.2026 11:30 A.M. to 12:30 P.M
(With unlimited extension of 5 minutes duration each till the conclusion of the sale)

The earnest money Deposit (EMD) shall be deposited on or before 07.11.2026 at 5:00 PM.
Sub: Notice under Section 13(4) of the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 read with Rule 8(6) of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) and
other parties that the below described immovable property mortgaged/charged to the Secured Creditor,
the Constructive/Physical possession of which has been taken by the Authorised Officer of the Canara Bank,
Kompally Branch will be sold on "As is where is", "As is what is", and "Whatever there is" for
recovery of dues to the Canara Bank plus unapplied interest and bank charges thereon are mentioned below.
Name and Address of the Borrower: M/s Mithra Solar Systems, # 6-01/1/1/8, | Floor, Above Hero
Show room, Venkateswara Enclave, NH-7, Suchitra X Roads, Jeedimetla (V), Hyderabad-500055. Sri
Pentaparthi Bhaskar Reddy, Prop. of M/s Mithra Solar Sytems, H.No.1-5-1120/49 and 50, 404, Silver
Oak Apartment, Century Avenue, Pakalakunta, Alwal, Hyderabad-500055.

Total Liabilities: OD/OCC (2854261000007) Rs.63,35,038.37 (Rupees Sixty-three Lakhs thirty-five
thousand thirty eight and thirty-seven paise only) plus unapplied interest w.e.f 01.10.2026, GECL
(170002016008)-Rs.5,52,970.86 (Rupees Five Lakhs fifty-two thousand nine hundred seventy and eighty-six
paise only) plus unapplied interest w.e.f 16.09.2026 Housing Loan (2854619000270)-Rs.26,99,899.00
(Rupees Twenty-six lakhs ninety-nine thousand eight hundred ninety nine only) plus unapplied interest w.e.f
18.09.2026 and Bank charges. The amounts remitted after issuance of Demand notice are duly accounted.
DETAILS AND FULL DESCRIPTION OF THE PROPERTY
All that the Residential Flat No.404 on the fourth floor of plinth area 1465 Square feet(including common areas
and one car parking in stilt) along with undivided share of land admeasuring 59 sq yds or 49.32 Sq mts (out of
1333.33 Square yards) in the building name known as "Silver Oak Apartments" on plot bearing Nos. 49 & 50
in survey No.561 (P), Covered under Ward No.1 and Block No.5, situated at Pakalakunta, Alwal, Alwal Village,
under Greater Hyderabad Municipal Corporation, Alwal Circle, Malkajgiri Mandal, Ranga Reddy District
standing in the name of Sri. P Bhaskar Reddy S/o P Ranga Reddy. Boundaries of the Flat: North: Open to
Sky, South: Open to Sky, East: Corridor, West: Open to Sky. Boundaries of the Plot: North: 40'-0" Wide Road,
South: Plot No.51, East: 40'-0" Wide Road, West: 30'-0" Wide Road. CERSAI ID: 400010742024
Reserve Price: Rs.80,55,000/- EMD: Rs.8,05,500/- Bid Increment: Rs.50,000/-
¥ 1, with Prior Appoil with Authorized Officer, on 06.11.2026 between 11.00AM and 3.00PM.
* No Known Encumbrances to the Knowledge of the Bank.* Property is under Symbolic Possession
EMD amount of 10% of the Reserve Price is to be deposited in E-Wallet of M/s PSB Alliance
Private Limited (BAANKNET) portal directly or by generating the challan therein to deposit the EMD
through NEFT/RTGS in the account details as mentioned in the said challan.
Auction Will be held through Online Portal https://baanknet.com
For Bidding Process Manual, Bidder Registration and Payment of EMD Kindly Visit the Online Portal
https://baanknet.com. Contact: 8291220220 E-mail: support.baanknet@psballiance.com
For detailed terms and conditions of the sale please refer the link "E-Auction" provided in Canara Bank's
website (www.canarabank.com) or may contact Authorized Officer/Branch Incharge Kompally Branch,
Canara Bank, Ph.No. 7382932199/ RO Team -9440905203, e-mail id: cb2427@canarabank.com may
be contacted on during office hours on any working day.
Date: 03.10.2026, Place: Hyderabad

The property can be i

Authorised Officer, Canara Bank

"
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Apra Ghar. Apni Pehchan.

PUBLIC NOTICE

Where2invest Limited

‘ AXIS BAN K LIMITED Retail Lending and Payment Group (Local Office/Branch): Axis Bank Limited, D.No.30-22-
79, Sree Towers, 1st Floor, Eluru Road, Seetharamapuram Circle, Vijayawada — 520002

POSSESSION NOTICE UNDER RULE 8 (1) (For Immovable Property)

CIN: UB4200TS2024PLC187198
Flat No. 708, 7th Floor, Asian Sun City,
Kondapur, K.V. Rangareddy, Serilingampally,

WHEREAS the Authorized Officer of the Axis Bank Ltd (Formerly known as UTI Bank Ltd.), having its Registered Office: "TRISHUL", Opp Samartheswar Temple, Near Law, Garden, Ellisbridge, Anmedabad-
380006, among other places its Branch office at Retail Lending and Payment Group (Local Office/Branch): Axis Bank Limited, D.No.30-22-79, Sree Towers, 1st Floor, Eluru Road, Seetharamapuram
Circle, Vijayawada - 520002 under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13(12)
read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice under Section 13(2) of SARFAES| Act calling upon the borrower / guarantors / Mortgagors:-

Telangana - 500084 SI. | Name of the Applicant / Co - Applicant o Properties offered Equitable Mortgage and Date of
. L. . . No Gurantors and Address LEIIl T L3 2 3 i e
M/s. WhereZinvest Limited is going to 1| 1. WIS SRIVINAYAKA TRADERS, Rs. PROPERTY-1: ITEM NO.1 (As per the Registered settlement Deed No.1506/2006 in the name of Nimmalapudi Durga Pra-sad.
i i ; i R ti By Its M in Partner: . | East Godavari District, Kadiyam Sub-Registry, Rajamahendravaram Rural Mandalam, Rajavolu Gram Panchayathi, Rajavolu
sumender its SEBI registration certificate o oy arer: | 46A4825% iy RS No.14312A, intsite consisting of 200 Sq.Yds., along with buiding bearing old D.No4-106 and new D.No. 1035-
as a Research Anaiyst with registration intalapati Svrk Raju, (Rupees One |6 and bounded by: East : House belongs to Madabattula Venakata Satya Prasad - 38.0 ft, West : Site belongs to Kanuganti

Door No.3-13-63/4, Balajipeta, Beside lob Bank, |crore Fourty Six

number INH000026965 and BSE RA Rajahmundry, East Godavari District, Andhra

Enlistment No. 7371 and that if anyone Pradesh - 533101 FLak:ss”d
. oul our
has any grievances, they can lodge the 2. SRl CHINTAPATI SRI VENKATA Thousaﬁ d Eight
grisvances at https://scores.sebi.gov.in RAMAKRISHNAM RAJU, Hundred and
: e S/O Chintalapti Arjuna Raju, Door No.3-13-63/4, Twenty Fi
For WhereZinvest Limited Balajipeta, Beside lob Bank, Rajahmundry, East wenly Five
Sd/ Godavari District, Andhra Pradesh - 533101 Only)

Vaishnavi Pande 3. SRI VELAMATI NAGARJUNA,
(Director, S/O Velamati Sri Ramakrishna Prasad,

DIN- 10930345) Door  No.76-5-30/G-1, Ganuga  Veedhi,
Gandhipuram-2, Rajahmundry, East Godavari
District, Andhra Pradesh — 533101
4, SMT VELAMATI ANANTHALAKSHMI,

Place: Hyderabad
Dated: 07.10.2026

WI/O Velamati Sri Ramakrishna Prasad, Door
No.76-5-30/G-1, Ganuga Veedhi, Gandhipuram-
2, Rajahmundry, East Godavari District, Andhra
Pradesh - 533101

5. SRI NIMMALAPUDI DURGA PRASAD, S/O
Nimmalapudi Lakshmana Rao, Door No.4-106,
Kalyana  Mandapam  Veedhi, Rajavoly,
Rajahmundry, East Godavari District, Andhra
Pradesh - 533124

DEMAND NOTICE DATE:- 233-02-2026

Loan Account No. 919030000816986

Soni - 38.0 ft, North : Road - 47.4 ft, South : Property belongs to Proposed Lonee Mortgagor - 47.4 t.
Within the above boundaries site consisting of 200 Sq.Yds., or 167.22 Sq.Mts., along with building bearing D.No.103-5-6
consisting of G+1 with doors, doorways, windows, cup boards etc., along with all usual and ease-ment rights.
ITEM NO.2: (As per the Registered Settlement Deed No.1505/2006 in the name of Nimmalapudi Durga Pra-sad.
East Godavari District, Kadiyam Sub-Registry, Rajamahendravaram Rural Mandalam, Rajavolu Gram Panchayathi,
Rajavolu Village, RS.No.143/2A, in its site consisting of 50.4 Sq.Yds., along with building bearing D. No. 103-5-5 and
bounded by: East : House belongs to Madabattula Venakata Satya Prasad - 9.6 ft, West : Site belongs to Kanuganti Soni
- 9.6 ft., North : Property belongs to proposed loanee mortgagor - 48.0 ft, South : Panchathi Road - 47.6 ft.
Within the above boundaries site consisting of 50.40 Sq.Yds., or 42.13 Sq.Mts., along with building bearing D.No.103-5-5
consisting of G+2 with doors, doorways, windows, cup boards etc., along with all usual and ease-ment rights.
The total site covered by the above two schedules comes to 250.40 Sq.Yds., along with usual and easementary rights.
PROPERTY NO.2 : An extent of 100 Sq.Yds., of site with RCC Building Terrace house (Duplex) bearing D.No.115-9-76,
situated to-wards Western Side of 230 Sq.Yds. of vacate site situated towards Southern side out of 530 Sq.Yds., of site
cov-ered under Plot No.5, in Zeroyit dry R.S.No.753/1A, 1B,1c, of land divided into hose plots as per approved lay-out plan
situated at Konthamuru Village, Kolamuru Gram Panchayath, Rajahmundry Rural Mandal, East Godavari District bounded
by: East : Property in this Plot number belongs to G Joseph - 36 ft, West : Site in Plot No.6 - 36 ft, North : Property in
this Plot number belongs to SV Raghav Rao - 25 ft, South : Road - 25 ft
Within the above boundaries an extent of 100 Sq.Yds., or 83.61 Sq.Mts., of site with RCC House with Ordinary ways and
with all easement rights etc.
PROPERTY NO.3 : SCHEDULE - A: All that piece and parcel of vacate land situated at Rajahmundry Municipal
Corporation area, Gandhi Prakash Nagar in the Registration District of Rajahmundry, bearing R.S.N0.259/2, and layout
made by the Rajahmundry Gandhipuram Cooperative building society Itd., in which Plot No.C-15, is a demolished house
site bearing D.No.14-44, and present D.No.76-5-30, having an extent of 464 Sq.Yds., vacate site bounded by: East : Plot
No.C-16 house of Kurakula Adinarayana - 83.6 ft, West : Plot No.C-14 house of Pothumudi Gangamma - 83.6 ft, North :
Road - 50 ft., South : Plot No.B-3 and B-4 house of Dr.K.Subrahmanyam and K Tatarao - 47.6 ft.
Within the above boundaries an extent of 42.18 Sq.Yds or 35.26 Sq.Mts., of 1/11th undivided and unspecified share out of 464
Sq.Yds., with ordinary ways, water ways and with all easement right etc.
SCHEDULE - B: Flat No. G-1 in Ground Floor South side i.e. Plinth carpet area of 800 Sft. with common areas including
staircase bounded by: East: Kurakula Adinarayana;s No.C16 Flat , West : Pothumudi Gangamma No.C14 Flat, North :
Joint Corridor, South : Dr. K Subrahmanyam and K Tatarao’s No.B3 and G4 Flat.

Symbolic Possession:- 03-10-2026

DATE: 07.10.2026
PLACE: ANDHRA PRADESH

SD/- AUTHORIZED OFFICER
AXIS BANK LIMITED

U GRO Capital Limited

(3 NSE

NATIONAL STOCK EXCHANGE OF INDIA LTD.

Registered Office: Exchange Plaza, C-1, Block G, Bandra-Kurla Complex, Bandra (East),
Mumbai - 400 051, Maharashtra, India

PUBLIC NOTICE

Notice is hereby given that the following Trading Members of the National Stock
Exchange of India Ltd. (Exchange) have requested for the surrender of its trading
membership of the Exchange:

Sr. SEBI registration | Last Date for filing

No Name of the Trading Member

1. JINDAL FUTURES PRIVATE LIMITED INZ000010637 07-December-2026

The constituents of the above-mentioned Trading Members are hereby advised to
lodge immediately complaints, if any, against the above mentioned trading members

Mceo
B-17, Fourth Floor, Art Guild House, Phoenix Market City, Kurla (West), Mumbai- 400070
POSSESSION NOTICE APPENDIX IV (SEE RULE 8(1)) (FOR IMMOVABLE PROPERTY)

Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited, having its registered office at B-17, Fourth
Floor, Art Guild House, Phoenix Market City, Kurla (West), Mumbai- 400070 ,under the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred
under Section 13 (12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a demand notice to repay
the amount mentioned in the notice together with interest thereon, within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him under
sub-section (4) of Section 13 of the Act read with Rule 8 of the said rules of the Security Interest (Enforcement) Rules 2002.on
the day, month and year mentioned below.

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
the property will be subject to the charge of UGRO Capital Limited for the amount mentioned in the notice together with in-
terest thereon. The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time
available, to redeem the secured assets.

GRIHUM HOUSING FINANCE LIMITED

Registered Office:- 6th Floor, B Building, Ganga Trueno, Lohegaon, Pune, Maharashtra 411014 /
Branch Off Unit: : No. 7-1-215/3/A, Dharam Karam Road, Ameerpet, Hyderabad - 500016

E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (the "Act") read with Rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower/ Co-Borrower/ Mortgagor (s)/Guarantor(s) that the below described immovable properties mortgaged to Grihum Housing Finance Limited (hereinafter referred to as
the "Secured Creditor" as per the Act) , the possession of which has been taken by the Authorised Officer of Secured Creditor in exercise of powers conferred under section 13(12) of the Act read with Rules 8 and 9 of the security interest B
(Enforcement) Rule pursuant to notice under section 13(2) of the Act. The Secured Assets will be sold on "As is where is", "As is what is", and "Whatever there is" basis on 13-11-2026 through E-Auction. It is hereby informed to General pub-
lic that we are going to conduct public through E-Auction platform provided at the website: https://www.bankeauctions.com. For detailed T&Cs of sale, please refer to link provided in GHFL's/Secured Creditor's website i.e. www.grihumhousing.com

on or before the last date for filing complaints as mentioned above and no such
complaints filed beyond this period will be entertained by the Exchange against the
above mentioned trading members and it shall be deemed that no such complaints
exist against the above mentioned trading members or such complaints, if any, shall
be deemed to have been waived. The complaints filed against the above-mentioned
trading member will be dealt with in accordance with the Rules, Bye-laws and
Regulations of the Exchange/ NCL. The complaints can be filed online at https://ww-
w.nseindia.com/invest/file-a-complaint-online. Alternatively, the complaint forms
can be downloaded from https://www.nseindia.com/invest/download-com-
plaint-form-for-offline-registration or may be obtained from the Exchange office at
Mumbai and also at the Regional Offices.

For National Stock Exchange of India Ltd

. i sd/-
Place: Mumbai Vice President
Date: 07 October 2026 Regulatory

N Nifty50

W.S. INDUSTRIES (INDIA) LIMITED

CIN: L42909TN1961PLC004568
Regd. Office: 3rd Floor, New No.48, Old No.21, Savidhaanu Building,
Casa Major Road, Egmore, Chennai -

PUBLIC NOTICE

Special Window for Transfer and Dematerialisation of Physical Securities

Pursuant to SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/1/3750/2026 dated January
30, 2026, a special window has been opened from February 05, 2026 to February 04, 2027
to facilitate investors who had sold or purchased physical securities prior to April 01, 2019,
including cases where transfer requests were earlier rejected, returned, or not attended to
due to deficiencies.

Key points for shareholders / investors:

1. Eligible investors may lodge or re-lodge requests for transfer and dematerialisation of
physical securities during the above one-year period.

2. All such securities shall be credited only in dematerialised (Demat) form after due
verification and shall be subject to a lock-in period of one year from the date of registration
of transfer.

3. Investors are required to contact the Company’s Registrar and Share Transfer Agent (RTA)
for lodging / re-lodging of such requests and for details of documentation.

Registrar & Share Transfer Agent (RTA):

M/s. Integrated Registry Management Services Private Limited, 2nd Floor, Kences Towers,
No.1, Ramakrishna Street, North Usman Road, T. Nagar, Chennai — 600 017. Contact No.:
044 — 2814 0801 / 02 / 03, Email: corpserv@integratedindia.in

4. Pursuant to the said circular, this being the 5 publicizing event (Newspaper Advertisement)
of opening of special window and the earlier event(s) are listed below:

Sl Month
No

(3)

Print Media Publication
English Newspaper

Regional Newspaper — Tamil
Makkal Kural
(Tamil — Regional Edition) -
published on 5th February, 2026

1 February 2026 Business Standard
(English — All India Edition) —

published on 5th February, 2026

2 April 2026 Business Standard Makkal Kural
(English — All India Edition) — (Tamil — Regional Edition) -
published on 25th April, 2026 published on 25th April, 2026
3 June 2026 Business Standard Makkal Kural

(English — All India Edition) —
published on 19th June, 2026

Business Standard
(English — All India Edition) — (Tamil — Regional Edition) -
published on 6th August, 2026 published on 6th August, 2026
Investors are encouraged to avail this opportunity within the specified period. For further
details, please refer to the SEBI circular available on www.sebi.gov.in under the category
Legal - Circulars and to the disclosures, communications and compliance updates made
by the Company pursuant thereto available on Company's website at www.wsindustries.
in under the category 'Investors - Investor Relations - Special Window for Transfer and
Dematerialisation of Physical Securities — SEBI Circular dated January 30, 2026 (Bi-monthly

Disclosure)' or contact the Company's RTA, for any clarification or assistance.
For W.S. Industries (India) Limited
Sd/-
V. Balamurugan
Company Secretary

(Tamil — Regional Edition) -
published on 19th June, 2026

Makkal Kural

4 August 2026

Place: Chennai
Date: 07.10.2026

E-AUCTION - SALE NOTICE

(Sale of secured immovable asset under SARFAESI Act)

l— 0
:L' Borrower Details Demand Notice Mortgaged Property Pos;::‘:wn
1[1) VIJAYA LAKHSMI HOME | Demand Notice |An RCC Building, Door No: 101-18-611, Consist-| 05.10.2026
NEEDS dated 10/07/2026 |ing Of 871.92 Sq Feet Or 96.88 Sq Yards In Sur-
2) SATYANARAYANA foran amountof |vey No 59, Dowleswaram Panchayat,
BODDETI Rs.21,10,590.00/- |Rajahmundry Rural, East Godavari Dist

Andhrapradesh-533125 Bounded By: 96.88 Sq
Yards North :33.8 Ft Path Way, South:33.1ft
House Belongs To Kadavala Venkataramana,
East :26.10ft House Belongs To Vari Satyam,
West :25.5ft Path Way Situated At Kadiyam Sub
Registrar East Godavari Dist, Andhrapradesh.

Sd/-(Authorised Officer), For UGRO Capital Lim-

3) BODDETI PARVATHI
Loan Account Number:
UGRMDMS0000034607

( Rupees Twenty
One Lakh Ten
Thousand Five
Hundred Ninety

Only) As on

07/07/2026
Date: 07.10.2026, Place: ANDHRA PRADESH

FORM B

PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF M/S GJS INFRATECH PRIVATE LIMITED

o PARTICULARS DETAILS

(1) 2 (3]

1.|Name of the corporate debtor M/s GJS Infratech Private Limited

2. | Date of incorporation of corporate debtor |10/11/2009

3. | Authority under which corporate debtor is |ROC - Hyderabad
incorporated / registered

S

.| Corporate Identity No. / Limited Liability ~|U45200TG2009PTC065762

Identification No. of corporate debtor

[

. |Address of the registered office and Plot No:852&853, SriSwamy Ayyappa Co
principal office (if any) of corporate debtor | Operative society, Road No 45, Madhapur, Hi-
Techcity, Hyderabad, Telangana, India, 500081

(=

.| Date of closure of Insolvency Resolution Process | 25.09.2026

]

. |Liquidation commencement date of 25.09.2026 (Order Pronounced on 25.09.2026
corporate debtor and Order received on 06.10.2026)

oo

.|Name and registration number of the Mr. Dommeti Surya Rama Krishna Saibaba
insolvency professional acting as liquidator | IBBI/IPA-003/IP-N00165/2018-2019/12106

©

.| Address and e-mail of the liquidator, as | Flat No. A-105, Mahindra Ashvita, Hafeejpet Road|
registered with the Board Near Hi-Tech City MMTS Railway Station,
KPHB Colony, Hyderabad, Telangana ,500085
E Mail: dsrk39@yahoo.com

10{Address and e-mail to be used for
correspondence with the liquidator

Plot No 485, Flat No 104, Kavuri Supreme
Enclave, Kavuri Hills, Madhapur, Hyderabad,
Telangana 500081.

Email: gjscirp@yahoo.com

Notice is hereby given that the National Company Law Tribunal Hyderabad Bench has ordered
the commencement of liquidation of the M/s GJS Infratech Private Limited on 25.09.2026
(Order Pronounced on 25.09.2026 and Order received on 06.10.2026.
As per Regulation 16(1) of Insolvency and Bankruptcy Board of India (Liquidation Process)
,Regulations, 2016;
(1) Aperson, who claims to be a stakeholder, shall submit its claim where not submitted during the
corporate insolvency resolution process as on insolvency commencement date,within fourteen
days of the liquidation commencement date. i.e., 21.10.2026.

Date : 07.10.2026
Place : Hyderabad

Name and signature of liquidator:
Dommeti Surya Rama Krishna Saibaba

: RAIN INDUSTRIES LIMITED
R I Regd.Off : Rain Center, 34, Srinagar Colony,
Hyderabad-500 073, Telangana State, India.
Ph.No. : 040-40401234
Email:secretarial@rain-industries.com; website:www.rain-industries.com
CIN: L26942TG1974PLC001693
NOTICE

R) special Window for Re-lodgment of Transfer
Requests of Physical Shares

Pursuant to SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/ 113750/
2026, dated January 30, 2026, the Company is pleased to offer one
time special window for physical shareholders to submit re-lodgment
requests for the transfer of shares. The Special Window will be open
from February 05, 2026 to February 04, 2027 and is applicable to cases
where original share transfer requests were lodged prior to April 01,
2019 and were retuned or rejected due to deficiencies in documentation,
process or any other reason. The shares re-lodged for transfer will be
processed only in dematerialized form during this window. Eligible
shareholders may submit their transfer requests along with the requisite
documents to the Company’s Registrar and Share Transfer Agent (RTA)
at KFIN Technologies Limited, Unit: Rain Industries Limited, Selenium
Building, Tower B, Plot 31-32, Financial District, Nanakramguda,
Serilingampally, Hyderabad- 500 032, Telangana State, India, Phone:
040-67161566 within the stipulated period.

Notice For Transfer Of Unclaimed Dividend and
Shares to IEPF

~

5 TNoCust B T Notice Date and | Nature of EVD =R Bronart Date ard % Notice is hereby given that pursuant to the provisions of Section 124

roposal No. Customer emand Notice Date an ¢ - Reserve Price ncreme |  Property ate an nown i i i ;
ﬁ g‘ Name {A} Outstanding Amount {B} |Possession Description of Property {D} (€ (10% of RP)  [Submission| -ntal | Inspection | timeof |encumbrances| ?r;tnh;e?gg?: InnISZsAt‘g:’EZdOJ Ce’a’titgr? ::g l;;g{ggt;gxlgﬁgg SESE; (t)snvg/;il li)e
) Loan N Notice date: 09-10-2025 {C) All That Pi And P: | Of The H.No.6-3-4/3/A Part (F) date {G) Bid (H) Date & Time {|) Auction {J} [Court cases if| . . piry
1 0an No. Total Dues: Rs. 33.27 586/- at Fiece And Farcel e F.No. ar, any {K} of the Statutory time period of Seven Years from the date they became

HL0026H17100005 (Rupeé‘s T.hirtlehrée Lakh Land Measuring 188 Sq.Yds. 105/ Situated In| Rs. 31107|7.24'00/' Rs. 3,10,772.40/- 12112026 13112026 due for the payment.
K Raj Kumar (Borrower) | TWentySeven Thousand Five Durgammagadda, ~ Karimnagar  Municipality,| (Rupees Thirty One (R”%r??rhzzr;’:ntacs 09-11-2026 | > As per the provisions of Section 124 of the Companies Act, 2013, all
Hundred EightySix Only) Physical |Karimnagar District. North: Owners Other Part;| Lacs Seven Thousand Before |10,000/- (11 AM- NIL shares in respect of which dividend has not been claimed for seven
B Rama Devi payable as on 09-10-2025 L Seven Hundred (11AM - 4PM) ; ;
ogaram Rama Devi along with interest @13.15% South: Janagama Lingaiah's Land; East: Seven Hundred Seventy Two and 5PM 2PM) consecutwe.years or more slhaII be transferred to Investor Education
(Co Borrower) p.a. till the realization. Neighbour's Land; West: Gali Anjaiah House. Twenty Four Only) Forty Paisas Only) And Protection Fund Authority Account.

The intending bidders/purchasers are advised to visit Secured Creditor Branch and the auction properties, and make his own enquiry and ascertain additional charges, encumbrances and any third-party interests and satisfy himself/herselffitself in all aspects there-
to before submitting the bids. All statutory dues like property taxes, electricity/water dues and any other dues, if any, attached to the property to be ascertained and paid by the successful bidder.
The interested bidders are required to register themselves with the portal and obtain login ID and Password well in advance, which is mandatory for e-bidding, from auction service provider) C1 India PVT LTD. Address- Plot No-68 3rd floor Gurgaon Haryana- C) Update KYC and convert physical shares into demat mode
122003. Helpline Number- 7291981124,25,26 Support Email id - Support@bankeauctions.com. Contact Person - Dharni P, E-mail id: dharani.p@c1india.com, Contact No.9948182222..
Please note that Prospective bidders may avail online training on e-auction from them only. The intending purchaser/bidder is required to submit amount of the Earnest Money Deposit (EMD) by way of by way of NEFT/RTGS /DD in the Account name - GRIHUM
HOUSING FINANCE LIMITED - AUCTION PROCEEDS A/C, Account no. - 091551000028, IFSC code - ICIC0000915,, Branch Address - ICICI Bank Ltd, Panchshil Tech Park, Near Ganapathi Chowk, 43/44 Viman Nagar - 411014 drawn on any national-
ized or scheduled Bank on or before 12-11-2026 and register their name at https://lwww.bankeauctions.com and get user ID and password free of cost and get training on e- Auction from the service provider. After their Registration on the website, the intend-
ing purchaser/bidder is required to get the copies of the following documents uploaded, e-mail and sent self-attested hard copy at Address:Address: No. 7-1-215/3/A, Dharam Karam Road, Ameerpet, Hyderabad - 500016 Mobile no. +91 8281138143 e-mail
ID p.adith@grihumhousing.com For further details on terms and conditions please visit https://www.bankeauctions.com & www.grihumhousing.com to take part in e-auction.

This notice should also be considered as 30 DAYS (Thirty) notice to Borrower / Co-Borrower/ Mortgagor (s)/Guarantor(s) under Rule 8(6) of the Security Interest (Enforcement) Rule-2002.

The Members who have not encashed their dividends may claim by
writing a letter / email to the Company at the address given above.

The shareholders who are holding shares in physical form are
requested to update their KYC to credit unclaimed dividends to their
bank account through electronic mode and also requested to convert
their physical shares in to dematerialized form (electronic form).

for RAIN INDUSTRIES LIMITED

Place :Hyderabad S. Venkat Ramana Reddy

Date: 07-10-2026, Place: Karimnagar

Sd/- Authorised Officer, Grihum Housing Finance Limited

Date :October 6, 2026 Company Secretary
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FINANCIAL EXPRESS

WEDNESDAY, OCTOBER 7, 2026

Registered Office: W24, 151 Boor,
CLIX CAPITAL SERVICES PVT. LTD. Wast palE'. riagar Delhi, 110008

POSSESSION NOTICE [(Appendix IV) Rule B(1)]

Whereas the Authorized officer of CLIX CAPITAL SERVICES PYT. LTD. (CHx), = Non-Banking
Financial Company duly incorporaled and registered under the Companies Act, 1956, having its
registerad affice W2/14, 151 Flaar, Weast Patel Nagar, Delli, 110008, undar the pravisians af the
Securitisation and Reconstruction of Financial Assels and Enforcement of Sacurty Interast Agt,
2002 {54 OF 2002} (hereinafter referred to as “Act’] and in exercise of the powers conferred
under Section 132} of the Act read with Bule 3 of the Security interést {Enforcement) Bule, 2002
Issued a Demand Motice dated 14-July-26 calling upon 1. Meera Cowr A G/o Suresh LV 2.
Swragh L W 5/0 Vankaalaralhnam Ashwath Narayana Shelly Lepakshi to repay the amaunl
mantipnad in the nofice e, As. T4,71,155.48 /- {Rupeas Sevanty-Four Lakh Seventy-One
Thousand One Hundred Fifiy-Five and Paise Forty-Eight Only) as on 09.07.2026 along with
the applicable imterest and other charges within Sixty (607 0ays from the daie of receipt of the
said nofice. The Borrower had failed to regay the amount, Matice is heredy given io the Bormower
and the pullc in general thal i undersigred has 1aken symbolic possession of tha properly
described barein bedow in axercise of powers conlerrad an him under sub-sactiaon (4) ol secltion
13 of Act read with Rule 3 of the Sacurity Intarest (Enforcement) Rusas, 2002 on Sth day of
Dctober, 2026, The Borrower in particularand the public in genseral is kereby cautionsd not to
deal with the property and any dealings with the progerty will be subject 1o the charge of CLIX for
an amount of Bs, 74,71,1656.48 /- [Rupees Sevenly-Four Lakh Sevenly-One Thousand One
Hundrad Filly-Five and Paise Forfy-Eight Only as on 09,07, 2026 alang with 1he apphicable
interest and othar charges. The sttandion of the Borrower isinvited b provisions of sub-section {3)
af section 13 oftheAct, inrespectof time available, toredeemihe secured assel

Dazcription 0 Immovable Proparlysecured Assells As Under; AllThal Piece And Parcel
0f The Immovable Froperty Bearing New Municipal No.3 & No.31, PID.N0.38-108-3 &
No.38-108-3/1, Previously Morthern And Southerm Portions Of Property No.3, Old
Municipal No.3 & 4, Assessment No.50/3, Old Site No 3 & 4, Silualed At Muthaiah
Compound, Magarbhavi, Yeshwanihapura Hobli, Bangalore Morth Taluk, Now Comes
Under Jurisdiction Of BEMP Old Ward No.38, How New Ward No.12E, Bangalore And
Measuring Easl To West 60 Feet And North To Sowlh 72 Feel, Tolally Measuring 4320 54
FeelAnd Bounded Az Follows: East By : Road, West By : Teacher's Colony, Morth By : Private
Properly, Soulh By : Teacher's Colony,

SCHEDULE “B" Property The 1/1680 (270 5q Feet) 01 Undivided Share. Right, Title And
Interest In The Land O1 Schedule "A' Properly Along Wilh Residential Flal Bearing
HO.GF-D2, In Grownd Floor In The Building Known As ‘BHDOMIKAS VALUE HOME®
Gonzizting Of One Hall, Two Bed Rooms, Kitchen, Toliet And Bath Rooms, Utklity, Balcony
With R.C.C. Roofed, Vitrified Flooring, Electricity, Water And Drainage Conneclions,
Approximately Measwring A Super-2-built Up Area 0f 1150 Sq Feet {including One Half
Portion 01 The Flalerrace Above 11 And Internal And External Walls Between Such Levels)
And With One Car Parking Area InThe 5till Floor Df The Schedule'A’ Property,

Dabe ; 05102026, Place : Bangalors Autisrized Officer, Chix Capital Sarvices Pub Lid,

FORM B

PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF M/S GJS INFRATECH PRIVATE LIMITED

oh PARTICULARS DETAILS

FINANCE

BAJAJ FINANCE LIMITED

Corporate Office: Corporate Office at 4th Floor 'Bajaj Finserv', Off Pune - Ahmednagar Rd,
Viman Nagar, Pune - 411 014, Maharashtra (INDIA), Branch Office: 5th Floor, Prestige Towers,
Residency Road, Shantala Nagar Bangalore -560025, Authorized Officer's Details: Name:
Tirumal Prashanth R, Email ID: tirumal.prashanthr@bajajfinserv.in, Mobile No. 74836 52184

APPENDIX- IV-A [See proviso to rule 8 (6)]
E-Auction Sale Notice Under SARFAESI Act 2002
Sale of Immovable Assets Under the Securitization and Reconstruction of Financial Assets

and Enforcement of Security Interest Act, 2002 ("ACT")

recovery of the dues detailed as under: Particulars of E-auction

Notice is hereby given to the public in general and to the Borrowers/Co-borrowers/Mortgagor(s) in respect of below
mentioned secured asset which is mortgaged with Bajaj Finance Limited ("BFL'), and possession of which had
been taken by undersigned Authorised Officer of BFL under the provisions of the ACT will be sold by Auction for
recovery of the amount mentioned hereunder and further applicable interest, charges and costs etc.

The secured asset described below is being sold on 22.10.2026 and bidding will be "AS IS WHERE IS, AS IS WHAT
IS AND WHATEVER THERE IS" under Rule No. 8 & 9 of the Security Interest (Enforcement) Rules ("the rules") for

(Govt. of Uttar Pradesh Undertaking)
Power Management Cell

e-mail: ce.pmc@uppcl.org

U.P. Power Corporation Limited

SLDC Campus, Vibhuti Khand-II, Gomti Nagar, Lucknow-226010

Loan Account Details/ Borrower/s &| 1. Date & Time of E-Auction, 2.
Guarantor/s Name & Address Last Date of Submission of EMD,

1. Reserve Price, 2. EMD of the
Property, 3. Bid Increment

Loan Account No’s: 3. Date & Time of the Property
404LAP52661288 Inspection

1.Syed Mohammed.....(Borrower), | 1) E-Auction Date :- 22/10/2026
2.Fouzia Siddiqua.... (Co. Borrower)| Between 12:00 pm to 2:00 pm.

Reserve Price ( For Propety No.1)
Rs. 1,03,50,000/- (Rupees One Crore
Three Lakhs and Fifty thousand only).
The Earnest Money Deposit (EMD)

Both residing at No 199/12 RV Road With Unlimited Extension of 5
Cross Das Compound, Basavangudi, Minutes, (For Property No.1)
Bangalore, Karnataka - 560004 E-Auction Date :- 22/10/2026
3.S M Agro.... (Co. Borrower) At No.| Between 3:00 pm to 5:00 pm
25/2, B Osman Khan Road N.R. Cross With Unlimited Extension of 5

Road, Bangalore - 560002 Minutes, (For Property No.2)
Outstanding Amount as on 04-10-26( 2)) Last Date of Submission of

( For Propety No.1) 10% of Reserve
Price Rs.10,35,000/- (Rupees Ten
Lakhs Thirty Five Thousand Only)

Reserve Price ( For Propety No.2)
Rs. 99,00,000/- (Rupees Ninety Nine
Lakhs Only)

The Earnest Money Deposit (EMD)

Rs. 4,43,18,067/- (Rupees Four Crore | EMD With KYC is:- 20/10/2026
Forty three Lakhs Eighteen Thousand Up to 5:00 P.M.

and Sixty Seven only) as on 3) Date of Inspection :-
04.10.2026 along with future interest 07/10/2026 to 20/10/2026

and charges accrued thereon.. Between 9.30 AM to 5:30 PM

( For Propety No.2) 10% of Reserve
Rs.9,90,000/- (Rupees Nine Lakhs
Ninety Thousand Only).

Bid Increment: Rs.100,000/- (One
Lakh only for Both Properties

and South By: Private Property.

Schedule Of Property: Property No. 1: All that piece and parcel of property bearing No 199/12, Ground Floor only,
RV Road, Il Block Jayanagar, Bangalore - 560004, measuring East by 31 feet, West side 35 feet on the North by 48
feet, and South by 40 feet and bounded by: East By: 30 feet Road; West By: Drain; North By: Private Property;

Property No. 2: All that piece and parcel of the property bearing No. 25/2, bifurcated in property bearing No. 25, Old
No. 5/20, B Oosman Khan Road, Corporation Division No. 41 and Ward No. 47, Bangalore 560002, measuring about
Northern side - East to West 30 feet, Southern Side - East to West 16 'z feet then South to North 8 feet, then West to
East 13 % feet, Eastern Side - North to South 9 feet, towards Western Side North to South 17 feet, in total 402 Sq.ft,
and bounded by: East By: B. Oosman Khan Road Cross & Syed Afzal Ahmed's shop., West By: Private Property of
M. Ahmed Khan; North By: Remaining portion of the Property No. 25; and South By: Property bearing No. 83.

Terms and Conditions of the Public Auction are as under:

for any clarification please connect with Authorized officer.

® "Public Auction is being held on "AS IS WHERE IS, AS IS WHAT IS AND WITHOUT RECOURSE BASIS" and is
being sold with all the existing and future encumbrances whether known or unknown to Bajaj Finance Limited. ® The
Secured asset will not be sold below the Reserve price. ®The e-Auction will take place through portal https://bankauc-
tions.in, on 22nd Oct, 2026 with unlimited auto extension of 5 minutes each.® For detailed terms and conditions
please refer company website https://bankauctions.in and https://www.bajajfinserv.in/sarfaesi-auction-notices or

PROCUREMENT OF POWER ON SHORT-TERM BASIS THROUGH TARIFF

BASED COMPETITIVE BIDDING PROCESS

(Revised guide lines for short term procurement of power notified by the Ministry of Power vide

resolution dated 30.03.2016 & Amendment dated 23.02.2022)

Tender Specification No. 39/DEEP/PMC/SUMMER 2027

WEA 17 H./UTehRe. /STH. /26, f&qiem 05/10/2026

Sd/- CHIEF ENGINEER (PMC) UPPCL

Uttar Pradesh Power Corporation Limited (UPPCL), a Govt. of Uttar Pradesh Enterprise, incorporated under the Companies Act, 1956 and having its registered office at Shakti Bhawan,
Ashok Marg, Lucknow-226001 intends to buy Firm Power, for the month of 16 Apr-2027 to 30 September-2027 under Short Term basis. Trading licensees/Generators/State
Utilities/CPPS/Distribution licensees/SEBs, across the country may offer power, from one or more than one source subject to condition that offers from each source shall not be less than
50 MW, as per the details given below:-

Submission of EMD Submission of RFP-Bid = Opening of

Period D “r:ltr';")' (in %ﬁa;';;‘v';' BG in the Office of  (Non financial Bid &  RFP (Non
’ CE(PMC), UPPCL IPOs) financial Bid)
16.04.2027 00:00-05:00 1860
to 30.04.2027 19:00-24:00 1760
01.05.2027 00:00-05:00 800
to 31.05.2027 19:00-24:00 910
01.06.2027 00:00-05:00 2330
to 30.06.2027 19:00-24:00 2590 17-10-2026 17-10-2026 19-10-2026
01.07.2027 00:00-03:00 1550 (17:00) (17:00) (13:00)
to 31.07.2027 19:00-24:00 2100
01.08.2027 00:00-03:00 480
to 31.08.2027 19:00-24:00 1190
01.09.2027 00:00-03:00 900
to 30.09.2027 19:00-24:00 1580

'Request for Proposal Activation of Event shall take place on 07-10-2026 and are to be submitted on e-bidding portal (DEEP) in two parts i.e. “Bid Part-I (Technical Bid)” & “Part-II
(Financial Bid)” respectively.
The link for e-bidding portal is www.mstcecommerce.com and is also available on the website of Ministry of Power (www.powermin.nic.in) and PFC Consulting Limited
(www.pfcindia.com). Bidders are requested to familiarize the above said revised guideline carefully before submitting the offer.
The Bidder shall be required to submit EMD by the date mentioned above, in the Office of CE (PMC), UPPCL, Lucknow, for the maximum capacity offered @ Rs. 30,000 per MW per
month on RTC (30 days, 24 hrs.) basis and same shall be reduced on pro-rata basis in case bids are invited on hourly basis of offered capacity in the form of Bank Guarantee/e-bank
guarantee issued by any Nationalized/Scheduled Bank.
The e- tender will be received and opened on the dates mentioned above. The offers received after the date & time mentioned above shall not be considered. In case of holiday, the offer
shall be received/opened on the next working day at the same time respectively. The undersigned reserves the right to reject all or any bid without assigning any reason thereof.

Opening of IPO/
Start of e-RA

21-10-2026
(11:00)/
21-10-2026
(14:00)

Date: 07/10/2026, Place: Bangalore

Sd/- Authorized Officer, Bajaj Finance Limited

No
(1) (2) (3)

1. |Name of the corporate debtor M/s GJS Infratech Private Limited

2. | Date of incorporation of corporate debtor |10/11/2009

3.| Authority under which corporate debtor is
incorporated / registered

ROC - Hyderabad

4.| Corporate Identity No. / Limited Liability | U45200TG2009PTC065762

Identification No. of corporate debtor

5. | Address of the registered office and
principal office (if any) of corporate debtor

Plot No0:852&853, SriSwamy Ayyappa Co
Operative society, Road No 45, Madhapur, Hi-
Tech city, Hyderabad, Telangana, India, 500081

6. | Date of closure of Insolvency Resolution Process | 25.09.2026

7.|Liquidation commencement date of
corporate debtor

25.09.2026 (Order Pronounced on 25.09.2026
and Order received on 06.10.2026)

8.|Name and registration number of the
insolvency professional acting as liquidator

Mr. Dommeti Surya Rama Krishna Saibaba
IBBI/IPA-003/IP-N00165/2018-2019/12106

9.| Address and e-mail of the liquidator, as
registered with the Board

Flat No. A-105, Mahindra Ashvita, Hafeejpet Road
Near Hi-Tech City MMTS Railway Station,

KPHB Colony, Hyderabad, Telangana ,500085

E Mail: dsrk39@yahoo.com

SRG HOUSING FINANCE LIMITED
Repd. Office: 321, 5.M. Lodha Complex, Near Shastri Cerele, Udaipur (Rajasthan)-31 3001
CIN: L6RSZ2RI1SA8PLE015440; Website: wwwi.srghousing.com;

Email ; info@srghousing.com Phone No: 0284-2561882, 2412604

PUBLIC NOTICE

Thiz iz to inform all cencemad thal the following branches of SRG Housing Finance Limited
will be closed and merged with the Bangalore Branch, with effect from the close of
business hours an Bth January 2028,

® Myzore Branch and Tumkur Branch - closed and merged with Bangalore Branch,
(ffice Mo. 33, main outer Senice ring road, 4th Block, Nandinslayout, Bengalung - 560086, India
Accordingly, &l customer accounts, records, and services of the Mysore and Turmnkur
Branches shall stand transferred to the Bangalore Branch wath effect from the atoresaid date.
Customers arg requasted to contact the Bangalore Branch for all their sarvice requirements.
The Managemant assures ali customers that services will contmue seamiassly and evary
effart will ba made to ensura a smooth transiton withaut any inconveniance,

should you have any guenas or naguire assistance, please contact on 1800 1212 388 oremail
[ IZl..lHI}!I‘IEI‘EHI'E@Erghllll!dﬂg.tl:ll'ﬂ

Address and e-mail to be used for
correspondence with the liquidator

10 Plot No 4&5, Flat No 104, Kavuri Supreme
Enclave, Kavuri Hills, Madhapur, Hyderabad,
Telangana 500081.

| Email: gjscirp@yahoo.com

Notice is hereby given that the National Company Law Tribunal Hyderabad Bench has ordered
the commencement of liquidation of the M/s GJS Infratech Private Limited on 25.09.2026
(Order Pronounced on 25.09.2026 and Order received on 06.10.2026.

As per Regulation 16(1) of Insolvency and Bankruptcy Board of India (Liquidation Process)
,Regulations, 2016;

(1) Aperson, who claims to be a stakeholder, shall submitits claim where not submitted during the
corporate insolvency resolution process as on insolvency commencement date,within fourteen
days of the liquidation commencement date. i.e., 21.10.2026.

Date : 07.10.2026
Place : Hyderabad

Name and signature of liquidator:
Dommeti Surya Rama Krishna Saibaba

AU SMALL FINANCE BANK LIMITED

(A Schedubed Commarcial Bank)
(CIN:LIET 1R 9FEPLCO11381)

AR o L,

Regd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jaipur = 302001
APPENIMX IV [SEE RLILE &(1)] POSSESSION NOTICE (For Immaovable Property)

Whereas, The undersignad being the Authorized Officer of the AU Small Finance
Bank Limited (A Scheduled Commercial Bank) under the “Securitization and
Reconstruction of Financial Assats and Enforcemant of Secundy Intarast [Acl 2002 (54 of
2002Y and in exercise of Powars conferred wnder Section 13 (12) read with [rule 3] of the
Securily Inlerest |Enforceament) Rules, 2002, issued demand notice dated 16-Mar-26
calling wpon the Borower Thayamma [Borrower), Manjamma (Co-Borrower),
Shivaraju [Co-Borrower), (Loan Account No. 24660002406 740 & 23660002069944)
to repay the amount mentigned in the mofices being is Re. 10,34,028/- (Rs. Ten Lac
Thirty-Faur Thousand Twenty-Nine Only | & within 80 days from the date of receipl
of the said molice

Whereae, Fincare Small Finance Bank Ltd., has amalgamated with AU Small
Finance Bank Ltd., by virlus of the schema of amalgamation by tha Reserve Bank of
tmdia with effect from 13t of April 2024, By virtue of this scheme of amalgamation, the
aforemenlonad koan account has been transferred to ALl Small Finance Bank Ltd.,
including but not limited to the entire amount payable by you all tn respect of the said
creditifinancial assistance granied, elong with the underlying securty and securily
Interasl in respect of the mortgaged propsrly

Tha
amaunt, nolice i hereby given o the borrowermorlgagor and the public in

borrower/co-borrower/marigagosiguarantor. having failed {0 repay tha

ganeral that the undersigned has laken possassion of the property described herain
below in exercise of powers confarrad on him'har under Sub-section (4) of section 13
of Act read with Rule 8 of the Secunty Interast Enforcement Ruwles, 2002 on this the
1st day of October of the year 2026.

The borrowerfco-borrowermorigagonguarantor in particular and the public in general
is hetaby caulionad naot 1o deal with the propery and any dealings with the proparly
will be subgect 10 he change of the AU Small Finance Bank Limited (A Scheduled
Commarcial Bank) lor an amound of RS, 10,34,029/- (Rs, Ten Lac Thirty-Four
Thousand Twenty-Nine Only) a5 on 12-Mar-28 and inlerest and aapenses thereon wnlll
Full ey

“The bomrowear's attendion & Inwited 1o provisions of sub section {8 of section 12 of the Act
read with rule 8 (6}, in respect of ttme avallable, |.e. 30 days from this mtimaton, o redeem
the secured assets.”

Progery Bearing Kempayyanagalya Vilkege | Kenchugaranahalll Grama Panchayath |
Propery Mo99 Having Rdpe Unigue Code E-Khatha Bo. 1529004016801 100322
According To The Forme Mo 9 And 114 lssued By The Office Kanchugarasahalll Grama
Fanchayath Situated At Kempayyanapalya Village . Ramanagara Taluk Ard District And
The Property 1s Bounded On : Maasuring East To West T.62 Metera And Morth To South
121892 Metsrs In Tofal Messurng Land Area 92 80 Sg.Metars And Thereon Bullding Area
Measuring 92 %0 5q.Metars

Easzt: Site No.8, West: Site No. 10, Narth: Govi Land , South: Road

Data : 01/0October 2026
Flace : Bangalore, Karnataka

Buthorised Officer
ALl Small Finance Bank Limited

Description of immovable properties

IN THE NATIONAL COMPANY LAW TRIBUNAL, BENGALURU
CA(CAA) No. 14/BB/2026
U/s. 230 to 232 and 66
R/w the Companies (CAA) Rules, 2016
IN THE MATTER OF SCHEME OF AMALGAMATION BETWEEN
SHREE RAMACHANDRA CAPITAL CONSULTANCY PRIVATE LIMITED
Registersd office al BEMCO Pramsies, Khanapur Road, Udyambag
Belgaum - 50008, Karnataka, India... (Transfercr Company | Applicant Comparny-1)
AND
MOHTA CAPITAL PRIVATE LIMITED
Registered office at Mew B.5 No.343, Old B.5. Mo, 631, BEMCO Premises
Udyambag, Indusirial Estate, Belgaum- 590008
Karnataka, India... (Transferee Company [ Applicant Comparny-2)
FORM NO. NCLT. 34
Advertisement informing dispensation of the meetings
[see rule 35]
CA{CAA) No. 14/BB/2026

NOTICE

A first motlon application under Section 23040 232 of the Companies Act, 2013, In
the matter of Scheme of Amalgamation of Sree Ramachandra Capital
Caonsultancy Private Limited with Mohta Capitel Private Limited was presented by
the above named Applicant Companies on the 18th day of August, 2028, sesking
dispensation from holding of the Meetings of the Equity Shareholders of the
Applicant Companias, Securad Creditors of the Transferee Company and
Han'ble Bangaluru Banch of Mational Comparny Law Tribunal vida ardar dated
20tk September, 2026 dispensed the meetings of Equily Sharehalders of the
Applicant Companies, Secued Creditors of the Transferes Company. Since
thara are o craditors in the Transferor Company and no unsecured crediors in
the Transferee Company, there is nothing 1o comens the mesting. Ay person
desirous of supporing o opposing the sald petiion should send to the
petiticners legal representative, notice of his intention, signed by him o his
representative, with his name and address as mentioned below, 30 a5 fo reach
the petitioners legal representative within 30 days from publication of this notice.
Where he seeks to oppose the petition, the grounds of opposition or a copy of his
affidavit shall be furnished with such natice. & copy of the petition will be furnishad
by the undersigned to any persan raguiring the same on payment of tha
prascribad charpes for the sama. sd/

Dated Obth October, 2026 Parameshwar G. Bhat
(Legal Representative of petitiones)
Address: # 49674, Il Hoor, 10th Cross

Mear Bashyam Circle, Sadashivanagar
gengaluru - 560 080

IN THE COURT OF THE SPECIAL
DISTRICT JUDGE No. |, (MCOP
Cases) OF COIMBATORE
MCOP No., 648/2025
Gokulakrishnan - Petitioner
Vs

3 ECO Systems Private Ltd,
Bangalore - 2 Respondent

filed by the said petitioner saaking
compensation for the accident took
place on 28.01.2025, Above said
matter has been posted on
06:11.2026 at 10.30 am. for your
appearance. Therefore, you are
hereby called upon to enter
appearance either in person or
through an advocate. Failing which
the case will be decided against
you as set ax-pare,
B. Karthick, B.A., LLE.,
C. Gobinath, B.Sc., LLB.,
Advocates, Coimbatore.

Shriram Asset Reconstruction Private Limited (SARPL)
tActling = its' capacily as Trustee of various SARC Trusls)

Regd. Office : Shriram House, No.4, Burkit Road, T. Nagar, Chennal - 600017,
GCorporate Office : Unit Mo, FF-8-05, A Wing|, First Floor, Art Guild House,

Phoenix Market City, LBS Marg, Burlai'West), Mumbai - 400070,

websitewwnw. shriramarc.com; Phone Mo-T800 120 2385; customercarefshriramarc.com

under Section 13(4) of the sad Act read with Rule & of the SARFAESIAct,

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/IES)
Appendix-1V For immoveable property Under Rule B[1) Security Interest (Enforcement) Rules, 2002

Whereas the undarsigned baing the authonized officer of Shriram Asset Reconstruction Private Limited, acting in capacity as Trustee various SARC Trusts
(harainatter referrad to a5 "SARPL") under Section {5) of the SARFAE| Act having acquired the financial assets pertaining to various borrowers includng the
borrowers mentioned herain below togather with the underlying securty interast created thereof along with alt the rights, litle and interést thereupon from secured
credilon'Criginal LenderAssignor Truhome/ABCLBaid Finance Limited/Manappuram Home Finance Lid Secwilisalion and Reconstrucbon of Financial Assets
and Enforcement of Securify InterestAct, 2002 hereinafter refermad to as "Sarfaesi Act” j&in compliance of Rube B 1) of Enforcement of Security Interest Act, 2002,
and in exeercize of powers conferred under seclion 13(12) read with Rule 3 of the Securily Interest (Enforcement) Rules 2002, issued demand notice Undar Section
13(2] of the SARFAES] Act calling upon the following borrowers 1o repay the amounts mentioned against their respective name  fogethar with the interest
therewpon al the applicablefcontraciual rates a5 manboned in the sald nofices within 60 davs from date of receipl of the s2id notice along with further inlerest as
applicabie, meidental cosl. charoes ele. incurred bl the date ol payment andlor realization &s mentoned in the balow Schedule.

SARPL has stepped into the shoes of oniginal lender which has all the rights, fitfe, interest of the secured credor with respect 1o financial zsseis. The bormowers
mentionad harainbelow hava failad to repay te amounts due, notice is heraby given to the bomewan's and the public in general that Authorised Officer of Shriram
Asset Reconstruction Private Limited has laken possession of the propertyliesisecured assels descrbed herein below in exercese powers conferrad on him

The bormowers and the Public in general are hereby cautioned not to deal with the below mentioned propemyies/secured assels and any dealing with the
propertyies’ secured assets will be subject o the charge of Shriram Aszel Beconstruction Private Limited for the amount and interest thereon as per

s SHRIRAM

-

-\ Asset Reconstruction

the SARFAESI Act, in respect of time available, to redeem the secured assets.
5 Loan Account No & Wame of the Borrower! | Demand Notice | Mature & Date Description of the Securad Assat
No | Trust DetailsiOriginal Lender | Co-Borrowes/Guarantor | Date & Amount | of Possession (Immoveable Property)
1 ;Ll:ra-ﬂ Account Number: MUSTAKAHAMMAD 14-01-2026 | 30H2026 | Al that part and parce! of the properdy bearing Pattana
INHLOO260023914 RAJESAB TAHASILDARA, & (Physical) Pﬁmaﬁl Pﬁﬁ‘f ”F-F’Eg- heasunng 32 52 £ PF;HME”&-
i t F SARCT Trust 13 BIBIAYISHA i alang  with identia fructure Deanng E-Froperly
L RIS itaseap | S No.12-621-282 0f Mlagund Vilage, wiin it of Patans
IMan * rn_H_l Pinance Lid TAHASILDARA & Panchayal Mufagund, TqDist: Gadag, Kamataka, Pin:
VRPN RN 582117 Boundaries East- Govt, Road West- Property Of
DAVALSAB RAJESAB Davalabi Buddesab Tahashildar South- Property Of
TAHASILDARA | Shahina'S. Dhalayat Nerth -Property of Davalsab Tahashidar
Authorized Officer
Place : HUBLI Mis of Shriram Asset Reconstruction Private Limited
Dated : 07-10-2026 Acting inits' capacity as Trustee of SARC Trust-13)

é}ﬂhnla i'I:HI]LAMAHI]ALAM INVESTMENT AND FINANCE COMPANY LIMITED
tuera vener i | COTporate Office : Chola Crest, C54 & 55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy, Chennai- 600 032, T. N,
SALE NOTICE OF IMMOVABLE SECURED ASSETS ISSUED UNDER RULE 8(6) AND 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES 2002.
Notice is hereby given to the PUBLIC IN GENERAL and in particular to the Borrower(s) and Guarantor(s) indicated in COLUMN (A) that the below described immovable property(ies)
described in COLUMN (C) Mortgaged / Charged to the secured creditor the POSSESSION of which has been taken as described in COLUMN (D) by the Authorized Officer of Housing
CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED Secured Creditor, will be sold on “As is Where is", “As is what is” and “Whatever there is” as per details
mentioned below :- Notice is hereby given to Borrower / Mortgagor(s) / legal heir, legal representatives (Whether Known or unknown), executor(s), administrator(s), successor(s) & assign(s)
of the respective Borrower(s) / Mortgagor(s) (Since deceased) as the case may be indicated in COLUMN (A) U/s. 9(1) of the Security Interest (Enforcement) Rules 2002. For detailed
terms & conditions of the sale, please refer to the link provided in CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED secured Creditior's website i.e. https://www.
cholamandalam.com & www.auctionfocus.in
[A] [B] [C] [D] [E & F] [C]
St. Loan Account No./ Names Of Borrower(s) / 01S. Dues to be recovered Description of the Inmovable Property / Type of Reserve Price (InRs)) Date of Auction
No. Mortgager(s) / Gaurantor(s) (Secured Dehts) Secured Asset Possession | Earnest Money Deposit (In Rs.) &Time
Loan A/c. No(s). : HL31HNS000098722 & Rs. 31,33,080/-
HLO5HNS000057082 All that piece and parcel of Property No 176/216/ 3 (Rupees Thirty One 26-10-2026
1. Mr/Ms. Siddabhovi Murthy (Alias) Murthy S Unique No 151600200200600257, Haralakatte| & lakh Thirty Three from 02.00
2. Mr/Ms. Yashodha Village, D M kurke Gramapanchayath, Kanakatte 0 Thousand P.M. to 0"1 00
Add For Sr. No. 1 & 2 : M V Hatti Haralakatta Rs. 20,02,095/- Hobli, Haralakatte Village, Arsikere Taluk Hassan a Eighty Only) .PIIVI wit.h
Haralakatte Arasikere,Hasan Karnataka 573117, (Rupees Twenty lakh |District :- 573117 and bounded On East By :- e al;to.n(1ate d
1 |Near Main Road, Hassan, Karnataka - 573117 Two Thousand Ninety |House of Parvathamma Siddabhovi, West By :- u Rs. 3.13.308/- extensions
Add For Sr. No. 1 & 2 : Property No 176/216 /|  Five Only)ason  |House of Venkataswamy, North By :- Survey No E R ' ’TI':r lakh | of 5 minutes
Unique No 151600200200600257 Haralakatte 18-02-2025 Land, South By :- Panchayathi Road, Measuring| 2 (Th‘fftees Th ee an d | each interms
Village, D M Kurke Gramapanchayath, Kanakatte .- East to West 18.288 Meters and North to South P 'Il'hf:enHu::rseii of the Tender
Hobli, Haralakatte Village Arasikere Taluk Hassan 15,24 Meters, Totally Measuring 278.71Sq Meters cZ> Eiaht Onl Document)
District 573117 Karnataka Venkataramana Swamy o ight Only) ’
Temple Arsiekre 573117.
Loan A/c. No(s). : HL30ASE000160106 Al the piece and parcel of Residential Rs. 62,44,650/-
1. Mr/Ms. UmeshaB S property bearing village panchayath - (Rupees Sixty Two
2. Mr/Ms. Sundara Shetty property No0.151600503300620081, as per| © lakh Forty Four 26-10-2026
3. Mr/Ms. Madan B S village  panchayath  property  N0.224/282, a Thousand Six from 02.00
Add For Sr. No. 1, 2 & 3 : S/O Sundara Shetty Rs. 23.90.076)- situated at Belasinda Village, Kasaba Hobli, § Hundred Fifty Only) | P.M. to 04.00
Belasinda Kasaba, Hobali Gulasinda Po Gulsinda T Channarayapattanna Taluk, Hassan District, o P.M. (with
Dist Hasan, Near Government High School (RupegsTwentyThree within the limits of Gulasinda Village Panchayath o automated
2 ’ g ’| lakh Ninety Thousand . g yam)  w Rs. 6,24,465/- :
Hassan, Karnataka - 573116 Add For Sr. No. 1, 2 Seventy Six Only) as measuring East to West : 15.24 mtrs, North to E (Ru ee:s S:ix lakh extensions
& 3: Unique No. 151600503300620081, Belasinda on 12-11-2025 South : 7.315200000001 mtrs in all measuring Q T\’I)vent Sour of 5 minutes
Village, Gulasinda Gramapanchayath, Kasaba 111.48 sq.mtrs residential site, consisiting of 5 Thousa¥1d Four each in terms
Hobli, Channarayapatna Taluk, Hassan District, 111.48 sq.mtrs residential structure, and bounded L Hundred Sixtv Five of the Tender
Government Pre University Collge, Property No, on : East by : Own property, West by : Charapa 8 onl y Document),
224/282 Belasinda, Channarayapatna, Hassan, - Baguru Road, North by : property of Rupadevi, y)
Karnataka, 573116. South by : Property of Ramachandrashetty.
Loan A/c. No(s). : HLO4MSY000041066 & Rs. 31,52,700/-
HL31MSY000077478 (Rupees Thirty
1. Mr/Ms. Poornima N (Alias) Narayanaswamy All the piece and parcel of the property 3 One lakh Fifty Two 96-10-2026
Poornima No.227,Unique N0.152100700800600316,East to ] Thousand Seven from 02.00
2. Mr/Ms. Koppa Vijay Koppa (Alias) Koppa Rs. 24.34.671/- West: 10.0584 meter and North to South : 20.1168, 0 Hundred Only) P.M. to 0"‘ 00
Narayanashetty Vijay Koppa Rs. ’ T’ t totally measuring 202.34 sg.meter, situated at a .PIIVI 't.h
Add For Sr. No. 1 & 2 : House Number 761 g:upees Wenly [Hulikere Village, Hulikere Gramapanchayathi, e M. (wi
3 |B Block Vivekananda, Nagara Badavane| . ourlakhThirty g cola Hobli Hulikere Village, Srirangapatna| automated
. . : | Four Thousand Six i = Rs. 3,15,270/- extensions
Mandya City Kallahalli Near Kobbari Mandi, Hundred Seventy One Taluk, Mandya District — 571606, and bounded 5 (Ru ees’Tl;ree lakh | of 5 minutes
Mandya, Karnataka - 571401 Add For Sr.IOnI ) as on 12-11-2025 on : East by : Road and site belongs to swamy, 2 Fifr Th d | eachin terms
No. 1 & 2 : Property No 227, / Unique No v West by : C K Sarasu, North by : Site belongs s TeenH odusz(ajn of the Tender
152100700800600316 Hulikere Village, Hulikere to S G Venkatesh, South by : House belongs to| ~ 2 S‘”° ”"o"i Document)
Gram Panchayathi, Belagola Hobli Hulikere Karigowda. o eventy Only) ocument),
Village Srirangapatna Taluk Mandya District Near
Zuari Garden City Srirangapatna 571606
I1.o|3|n Alc. No(s).: L'AP1ASE000163280 Al the piece and parcel of Residential property Rs. 1,23,21,000/-
-MriMs. R Gururaj beari icipal Assessment No. D4/109/2268,| & | (Rupees One Crore | oe 14 o6
2. Mr/Ms. Vandanam bear!ng municipat Assessme : i & Twenty Three lakh
3. Mr/Ms. Gjayalakshmi earing property I.D.No.12-1-507—113, ward @ Twenty One from 02.00
Rs. 26,16,372/- No.12, Gandhi Nagara extension , Mandya Taluk P.M. to 04.00
Add For Sr. No. 1,2 & 3 : S/O Late N Ramegowda L . ; Janchi vagar o y i 2 Thousand Only) .
’ Rupees Twenty Six [Mandya District, within the limits of CMC, Mandya| o P.M. (with
Nagasamudra Road, Near Jnanasagara SchoolII (kh g y ing E West - 12192024 q a
4 |Channarayapatna Hasan, Near Jnanasagara akh Sixteen Thousand| measuring as.t to West : 12. 9 024 mtrs an w autom§ted
School. Hassan. Karnataka - 573116 Add For Three Hundred North to South : 18.288037 mtrs, in all measuring = Rs. 12.32.100/- extensions
s ' . Seventy Two Only) as [222.9672 sq.mtrs, site consisting 0f7155.891234 (S AN of 5 minutes
r. No. 1, 2 & 3 : Assessment No. D4/109/2268, 08-12-2025 sq.meters each ground and first floor RCC| & (Rupees Twelve lakh each in terms
Property Old No. 2268, Ward No. 12, Mandya, on d g i . = Thirty Two Thousand
Rama Mandira, Property No. 12-1-507 - 113 Structure and bounded on: East by : PID No.12-1- 2 One Hundred Only) of the Tender
Gandhinagar ’Mandya Maﬁdya Karnataka, 507-115A, West by : PID No. 12-1-507-111, North ] Document),
571401 ’ ’ ’ ’ by : PID No- 12-1-508-56A, South by : Road.
ITEM NO 1: All the piece and parcel of the Rs. 70,49,700/-
property bearing Northern Portion (Decided (Rupees Seventy lakh
N03348/2855/D),P|D No.31-504-95B, Measuring Forty Nine Thousand
East to West : 78 feet , North to South : 24 totally Seven Hundred Only)
measuring 1872 Sq.ft situated at Sunndakeri
Municipal Gangamatha Street, 95B Pete, 22nd
Ward, 4th DIVISION under the jurisdiction of
Pura Sabha, Malavalli Town, Mandya District
Loan A/c. No(s). : HL25BMM000121329 and bounded on : East by : 31-504-101 property -
1. Mr/Ms. Umesha M (Property belongs to Akki Chikkaiah), West by o 26-10-2026
2. Mr/Ms. Roopesha U : 31-501-1sT Main Road 4-6 (Road), North by : 74 from 02.00
3. Mr/Ms. Channamma M Rs. 20,11,879/- 31-155-7C (Property belongs to Tamate Siddaiah) 7] P.M. to 04.00
Add For Sr. No. 1, 2 & 3 : Tammadahalli Road| (Rupees Twenty lakh [and South by : 31-504-95A Property (Property 8 P.M. (with
5 Sunnada Keri, Malavalli Mandya, Near Bus Stop,|] ElevenThousand |belongs to Chaluvaiah). ﬁ automated
Mandya, Karnataka - 571430 Add For Sr. No. 1, Eight Hundred ~ (ITEM NO : 2 - Al the piece and parcel of the| = Rs. 7,04,970/- extensions
2 & 3 : Assessment No. 3348/2855/D2, Property| Seventy Nine Only) as|property bearing Northern Portion (Decided| & (Rupees Seven lakh | of 5 minutes
No.31-504-95b1 And 31-504-95b2, Gangamatha|  on 09-01-2026  |N0.3348/2855/D),PID No.31-504-95B, Measuring| ~ & | Four Thousand Nine | each in terms
Bidi Pete, Ward No. 22, Malavalli Town And Taluk, East to West : 63 feet , North to South : 24 feet| £ Hundred of the Tender
Mandya District, Sunnadakere, Malavalli, Mandya, totally Measuring 1512 sq.meter, situated at 8 Seventy Only) Document),
Karnataka , 571430. Sunndakeri Municipal Gangamatha Street,
95B Pete, 22nd Ward, 4th DIVISION under
the jurisdiction of Pura Sabha, Malavalli Town,
Mandya District and bounded on : East by :
31-504-101 property (Property belongs to Akki
Chikkaiah), West by : 31-501-1ST Main Road 4-6
(Road), North by : 31-155-7C (Property belongs
to Tamate Siddaiah) and South by : 31-504-95A
- Property (Property belongs to Chaluvaiah).
INSPECTION DATE & TIME : 22.10.2026 BETWEEN 11.00 a. m. to 4.00 p. m. | MINIMUM BID INCREMENT AMOUNT : Rs. 10,000/-
LAST DT. OF SUBMISSION OF BID / EMD / REQUEST LETTER FOR PARTICIPATION : 23.10.2026 before 05.00 p. m.
*Together with further interest as applicable in terms of loan agreement with, incidental expenses, costs, charges etc. Incurred up to the date of payment and/ or realisation thereof.
For any assistance related to inspection of the property, or for obtaining the Bid document and for any other queries, please get in touch with 1. Mahantesh, Mobile
No. 9731219256 & E mail : mahanteshhu@chola.murugappa.com, 2. Ravikiran k, Mobile No. 9742449049 & E mail : ravikirank@chola.murugappa.com, official
of CHOLAMANDALAM INVESTMENT & FINANCE COMPANY LIMITED to the best of Knowledge and information of the Authorized Officer of CHOLAMANDALAM
INVESTMENT & FINANCE COMPANY LIMITED there are no encumbrances in respect of the above immovable properties / secured Assets. Sd/-
Date :05.10.2026 AUTHORIZED OFFICER,
Place : Hassan, Mandya, Karnataka For CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
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